199 Administrative Trouble in
National Library Calcutta (C.A.)

[Shri Bedabrata Barua]

the consequences are not that violent. [ do
not know whether there were not posters in
the canteen before hand.

1 would like to know whether there was
real provocation for calling in the police.
1 would also like to know whether there has
been any uniform legislation regarding
regulation in these matters so far as libraries
are concerned, because the universities do
have certain regulations regarding the
calling in of the police etc. They have a
certain academic freedom etc. I would like
to know whether a similar thing is there in
the library also, and whether the standing
instructions relate to the display of posters
in the canteen ?

DR. V.K. R. V. RAO : I want to assure:

hon. Members that I was not particularly
worried about these posters. The point was
that the Librarian issued an order that
posters of an undesirable character should
not be put up in any part of the library
premises. But those posters were put up
and they were removed under his orders.
Then, the employees demonstrated. Whether
the posters were of a nature which would
lead to violence or not is something on
which I have no special information.

oft e meRt (grgE) o avee
& 9eaT 4T & | IGFT WGr H4¢1 2, IH
w3 341 faar &, ag ar qawiEd

DR. V. K. R. V. RAO : I do not know.
1 have already given the information that 1
have. One poster showed a picture of one
person—I do not know how they showed
from the picture about the language group—
belonging to one language group cutting the
throat of the person of another language
group with a razor and blood dripping on
the map of India. I have not seen the poster
myself but this is the information that I
have got.

Regarding the police being called in,
according to my information, the Librarian
had to call the police in because they had
prevented him from coming out of his room.
1 do not know the technical meaning of the
term ‘gherao’, but I think it was something
like that. I am also informed that the
police came in but they did not do any-
thing ; I am told they had no instructions
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to do anything. They waited there and
when the employees said that they would
not demonstrate, the police went back.

Regarding the rules for calling in the
police and so on, I am still to find out from
the hon. Member what those regulations are
that exist in the universities under which
police could be called or could not be
called. To the best of my information,
normally the vice-chancellors do not call
the police into the campus until they feel
that there is danger to life or to property.
I presume the same thing must also be
applied to the national libraries.

12.30 hrs.

RE: POINT OF PRIVILEGE

s wy famd (F77) weaew w@eg,
A famarfusre & wgv F1 Far gar 2
1 far g 2, & g F W
g o1 ugo Fo qrfem oYT st frarfamenr
FaXH AT

weus W aq : qifes qrgd us wAd-
ad Graq § T g3 F 1 gAMy famr
TAT 91 | IAFT JA@ AWy fAary 1 #
argar g fF 9a®r Jarg g=d aig @
Fraffaragr f& aey § & a@
qy sfam 23

SHRI S. M. BANERJEE (Kanpur) : He

should have written to you; instead, he
has issued a press statement.

st Ay fomd @ 3@ el

aTay KA : HigEw W) aEar e
g oSAsT A 2.

&t ®o ®WYo awsll : faalz faww
fag

weaw wgiay : fawte @ ag § gR
aigr &1 Wi g i A dw g aat



301 i’aper.i' Lald
g dar g & A wrgar § f5 gaFr A
fewz g ¥ fwar arg

&t ®o Yo @AWl : g@ gAIR WX qiF
BT &9 fag § ar agr fad &

seaet AQIF : FYA WA AT E
g% I@AT IIAT | AT qGT g AT TGAS
& TR IU GAr 9gar § s 3G )

&t qo WYo ATAT : & ATH FAENH

MR. SPEAKER : He is a member who
is very vigilant. ¥ ATEY T3 HIET AHH 77
g FA oA 2 1 foud gga ¥ arg <N
GRS AT § 1 &7 dver @1 q@m oAn
wedt &7 F@T a1 | Tw q@eAr G gEo
zafan &5 w1 fs w=y awg & 3@ g

SHRI JYOTIRMOY BASU (Diamond
Harbour) : You are an impartial person.
Do not allow anybody to take advantage
of it.

ey WEEg 55 0¥ AT I
qrar & @i faqr a1 agi 9w Far
fow &1

He was
attention to it.

very kind in inviting my

12.32 hrs.
PAPERS LAID ON THE TABLE

Statement re : reasons for delay in
action on Tariff Commission report

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B.R.
BHAGAT) : I beg to lay on the Table a
statement showing reasons for delay in
action taken on the Tariff Commission’s
report on the price structure of rayon tyre
yarn/cord/fabric. [Placed in Library. Se¢ No.
LT—1650/69]

SRAVANA 22, 1891 (SAKA
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Report on communal disturbances
in Gorakhpur

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K S. RAMASWAMY) : On behalf of Shri
Y. B. Chavan : 1 beg to lay on the Table
a copy of the report of the Commission of
Inquiry on Communal Disturbances in
Jainpur and Suchetpur (District Gorakhpur-
U.P.) (September 24-25, 1967). [Placed in
Library. See No. LT—1651/69]

Notifications re : All India
Services Act

SHRI K.S. RAMASWAMY: On
behalf of Shri Vidya Charan Shukla : 1 beg
to lay on the Table a copy each of the
following Notifications under sub-section (2)
of section 3 of the All India Services Act,
1951 :—

(1) The Indian Police  Secrvice

(Recruitment) Amendment Rules,
1968, published in Notification No.
G.S.R. 1743 in Gazette of India,
dated the 26th July, 1969.
The Indian Administrative Service
(Recruitment)  Amendment Rules,
1968, published in Notification No.
G.S.R. 1744 in Gazette of India,
dated the 26th July, 1969.

G.S.R. 1745, published in Gazette
of India, dated the 26th July, 1969
cancelling Notifications Nos. G.S.R.
1444 and G.S.R. 1445 published
in Gazette of India, dated the 21st
June, 1969.

The All India Services (Death-cym-
Retirment Benefits) Second Amend-
ment Rules, 1969, published in
Notification No. G.S.R. 1747 in
Gazette of India, dated the 26th
July, 1969.

The Eighth Am¢ndment of 1969 to
the Indian Administrative Service
(Pay) Rules, 1954, published in
Notification No. G.S.R. 1748 in
Gazeite of India, dated the 26th
July, 1969.

The Indian Police Serviee (Fixation
of Cadre Strengh) Fourth Amend-
ment Regulations, 1969, published
in Notification No. G.S.R. 1804 in
Gazette of India, dated the 2nd
August, 1969,

(2)

3)

4)

(5)

(6)



